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02.07.2019 -  Learned counsel for the Appellant submits that there is no 

record to suggest pre-existing dispute and the ground shown by the Adjudicating 

Authority treated to be a pre-existing dispute.  Further, according to him the 

application u/s 9 was not barred by limitation. 

 However, as the appeal has been filed after delay of 75 days and this 

Appellate Tribunal has no power to condone delay beyond 15 days in addition to 

30 days in preferring the appeal in view of Section 61(2) of the Insolvency and 

Bankruptcy Code, 2016 (‘I&B’ Code).   We dismiss the appeal being barred by 

limitation.      
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